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REPORT -

I. Introduction

I, the Chairman of the Committee on Government Assurances,
having been authorised by the Committee to present the Report on
their behalf, present this Seventeenth Report of the Committee.

2. The Committee was constituted on the 1st June, 1976.

IL. Sittings of the Committee

3. The Committee held three sittings on the 12th and 13th July
and 20th August, 1976. At the sittings held on the 12th and 13th
July, the Committee considered the following items:

(i) Review of certain pending assurances pertaining to
Thirteenth Session of Fifth Lok Sabha;

(ii) Requests from the Department of Parliamentary Affairs
for dropping of four assurances; and

(iii) Requests from the Department of Parliamentary Affairs
seeking extension of time for the implementation of
certain assurances.

4. At their sitting held on the 20th August, 1976, the Committee
considered and adopted their Seventeenth Report.

5. The conclusions arrived at by the Committee on the above
matters are set forth in the Minutes of the aforesaid sittings of the
Committee which are appended to and form part of this Report.

Cases where the Committee found it necessary to make certain
observations or recommendations are as under:—

III. Review of certain pending assurances pertaining to Thirteenth
. Session of Fifth Lok Sabha

6. In pursuance of the decision of the Committee contained in
para 6 of their Seventh Report, Fourth Lok Sabha (presented on
the 13th December, 1969), Government are required to implement
the assurances within a period of three months from the date an
assurance is given by the Minister concerned on the floor of Lok
Sabha. If Government foresee any genuine difficulties in imple-
menting any assurance within the stipulated period of three months,
they have to approach the Committee for extension of time-limit.
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7. Assurances pertaining to the Fifth Lok Sabha still lying pend-
ing, which have become more than three months old, are being
reviewed by the Committee in convenient batches.

8. At their sittings held on the 12th and 13th July, 1976, the
Committee reviewed 37 pending assurances of the Ministry of
Chemicals and Fertilizers pertaining to Thirteenth Session of Fifth
Lok Sabha i(details given in Annexure II 'to Minutes of the sitting
Jeld on 12th July, 1976).

9. During the course of review, the Committee noted that six
assurances had since been implemented and that Government -have
requested for extension of time in 29 cases as indicated in Annexure
II to Minutes of the sitting held on the 12th July, 1976. In respect
of one mssurance, mentioned at Sl. No. 16 of Annexure II to the
Minutes of the sitting held on the 12th July, 1976, the Committee
decided to consider funther the reply to parts (b) and (c) of Un-
starred Question No. 3811 dated the 18th March, 1975 contained in
the statement laid on the Table on the 26th May, 1976 in pursuance
of assurance given in the House.

10. The observations or recommendations of the Committee in
respect of each case have been indicated under the relevant item of
the Minwutes -of the sitting held -on ‘the 12¢h July, 1978. Considering
‘the reasons advanced by the Government, the Cemmritteec agree to
grant extension of time in certain cases upto the peried mentioned
under the relevant item in those Minutes. The Committee trust that
the Ministry of Chemicals and Fertilizers will ensure implementation
of these assurances by the extended dates approved by the Conmmittec.

11. ‘While reviewing the pending assuramces, the Committee have
come across severdl vases where no serious efforts were made by the
Ministry to collect the information required for the fulfilment of the
assurances resulting in considerable delay in their implementation.
The Committee, therefare, decided to examine the representatives of
the Ministry of Chemicals and Fertilizers in respect of 19 assurances
in order to kmow ‘the reasons in detail for defay and the difficulties
faced by the Ministry in coMecting the required information.

he Conmiittee note 'with regret shat in many cases the Ministry
-did ot regquest for extension of time within the prescribed period .of
three ‘months even #hough they did not expect the assurances to be
‘fulfiied within that period. In some cases, the Ministry did neither
approach the ‘Committee for extension nor did they inform the Com-
mittee about the progress made in implemendtation of the assuramoes.
In the view of ‘the Committee this only reveals the casual manner
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in which the matter has been treated. This situation should he re-
medied immediately.

The Committee furtiver alesive tisut.wdl Miinistvics $houly matee N
® point .40 approach she ‘Comsmitine for :exctonsion of timve for :imple-
mentation of assuranmes, where mcesssary, well dveforc She wupiry -of
the stipulated time. They should invariably give detailed reasons
for delay and the #actors that necessitate extension of ‘time in ®ach
‘case,

IV. Requests from the .Dapartment of Parliamentary Afisis for
deopping of four assurances

12. The ‘Committee have consitlered the requests made by ‘the
‘Government for dropping of the following four assurances:—

(1) Assurance given in reply to Unstarred Question No. 886
-on the J]st June, 1971 regarding demand by Tamil Nadu
‘Gevernment for giving Right to Primary Teachers to
elect representatives for Legislative Council.

2) Assurance given .in .reply to Unstarrad Question No. 8529
on the $th May, 1989 regarding participation .of .teachers
in the .election «of Legiglative Councils.

(3) Assurance given in reply to Unstarred '‘Question No. T484
on the W0t Awugust, 1971 regarding reduction in age of
Tranchise.

(4) Assurance given in reply to supplementaries on Starred
Question No. 85 on the 18th November, 1674 Tegarding
.Committee on development of Urdu.

13. The Committee lave perused ‘the reasons advanced ‘by
Government for dropping of the assurances -at serial Nos. ‘(1) 'end
(2) above. The Ministry of Law, Justice and ‘Company ‘Aftairs had
represented through the Department of Parliamentary Affairs that
the Governments of Bihar, Karnataka and Uttar Pradesh had not
sent their views in the matters in spite of ‘mmny reminders. Pur-

‘ ther, the subject was a controversid]l one us certain State Govern-
ments were in favour of agbolition of Legislative Ceuncils. As a
long time had eclapsed after the questions under.reference had been
‘snswered in Lok Sebha and no early decisions.in the matters were
likely to be taken by Government, these assurances might be

dropped.

14. The Committee feel that non.receipt of views frem the Gov-
ernments of Bihar, Karnatdka and Uttar Pradesh 1s 'vet a sufficient
:and justifiable ground for dropping the assuramces. ¥t is not clear
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to the Committee as to whether the matter has been examined by
the Government as promised and if so, what the outcome is. After
fully considering the matter, the Committee do not agree to drop
these assurances and desire to be informed whether the Government
has examined the matter and the result thereof.

15, The Committee considered the reasons advanced by the
Government for the dropping of the assurance at serial No. (3)
above. The Ministry of Law, Justice and Company Affairs had
stated in a factual note to the Committee that the reduction in the
age of voting from 21 to 18 years raised certain practical problems
due to enlargement of the electorate by nearly 35 millions and the
consequent additional electoral arrangements that may have to be
made. Further, State Governments who had expressed their views
in the matter were also divided in their opinion. As such, the
matter required careful consideration and it was difficult to anti-

cipate how long it would take for a decision to be reached in this
behalf.

16. The Committee are of the opinion that the matter of reducing
the minimum age for voting from 21 years to 18 years is a matter
of national and far reaching importance affecting the younger genera-
tion and needs thorough examination. The Committee, therefore,
do not agree to drop the assurance and desire to be informed as to
whether the matter of reduction in age of franchise has been examin-
ed by the Government, '

17. The Committee have perused the teasons given by the
Government for the dropping of the assurance at serial No. (4)
above. The Committee note that the earlier request made by the
Ministry of Education, Social Welfare and Culture through the
Department of Parliamentary Affairs on the 7th February, 1975 for
the dropping of the assurance was considered by the Committee at
their sitting held on the 22nd August, 1975. The Committee vide
paras 7 and 8 of their Twelfth Report, Fifth Lok Sabha, presented
to the House on the 9th January, 1976 had observed as under: —

‘The Committee have perused the reasons advanced by Gov-
ernment for dropping of the assurance. The Ministry of
Education and Social Welfare had represented that lay-
ing of the report of the Urdu Committee (on the Table
of the House) was contingent upon happening of two
events viz,, submission of the Report by the Committee
to the Government and completion of the examination of
‘the report by the Government. The assurance given, was,
therefore, of a nature which could not be fulfilled within
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any specified period of time since the submission of ithe
report by the Committee to the Government was not
within the control of the Government. The report of the
Committee after submission will also have to be exam-
ined in consultation not only with the Ministries concern-
ed but also in consultation with the State Governments.

The Committee note that the “Urdu Committee” was appoin-
ted in 1972. They, therefore, desire to know the present
stage of deliberations of that Committee and the date by
which their Report is likely to be submitted to the Gov-
ernment. The Committee, therefore, decide to have a
factual note from Government before taking a final
decision in the matter.’

18. On the 30th April, 1976, the Department of Parliamentary
Affairs forwarded the following information furnished by the
Ministry of Education, Social Welfare and Culture to the Commit-
tee with a view to consider the desirability of dropping the assur-
ance:—

“(i) The Committee for Promotion of Urdu submitted its re-
port to Government on the 8th May, 1975; and

(ii) In view of the normal procedure for examination of the
report already noted in para 7 of the 12th Report of the
Committee on Government Assurances presented to the
Lok Sabha on the 9th January, 1976, it is not possible to
stipulate any definite time-limit within which the exami-
nation of the report will be completed.”

19. The Committee note that the report of the Committee for
promotion of Urdu was submitted to the Government on the 8th
May, 1975. As the report of the Urdu Committee had been received
by the Government more than a year ago, and was pending consi-
deration by them, the Committee see no justification for dropping
of the assurance. The Committee urge the Government to expedite
consideration of the report of the Urdu Committee and lay a copy
of the report on the Table of the House in implementation of the
assurance at an early date. The Committee, therefore, do not agree
to drop the assurance.

V. Requests from Department of Parliamentary Affairs seeking
extension of time for the implementation of certain assurances

20. The Committee considered requests from the Department of
Parliamentary Affairs for the extension of time-limit for the im-
plementation of certain assurances mentioned in Annexure to the
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Minutes of the sitting held on the 13th July, 1976. After -examining
the reasons advanced hy the Ministries concerned, the Committee
agree to grant extension of time in ‘majority of the cases upto the
period shown against the relevant item in column 4 of Annexure of
aforesaid Minutes. The Committee desire that in the cases where
extension of time has been agreed ‘to, the Ministries concerned should
ensure implementation of the assurances by the extended dates.

An four cases the Committee have decided to'hear representatives
of the Ministry of Chemicals and Fertilizers before considering the
question of extension of time-limit for implementation of those
assurances. 'Obeervations of the Committee in respect of each
case have ‘been indicated in columm 5 of the Annexure of the aforesaid
Minutes for compliance by the Ministries eoncerned.

¥1. Position of pending assurances pertaining to Fourth and Fifth
Lok Sabha

21. A statement showing the position of assurances pertaining 1o
Fourth and Fifth Lok Sabha pending implementation by Government
as on the 13th August, 1978 is given at Appendix [Part (i) and
Part (ii) respectivelyl. The Committee are glad to note that there
is improvement in clearing pending assurances. However, there are
-still some assurances which are pending for consitderable periods.
The ‘Committee would like the Ministries comcerned to make ear-
nest endteavour to implement them without further delay. The
‘Committee wotld also like all the Ministries/DPepartments to main-
tain the tempo of implementation of the pending assurances and
reduce the number of pending assurances to the extent possible.

New Dzrmt; VIRBHADRA SINGH,
August 20, 1976 Chuirman,
Sravana 29, 1898 (Saka) Committee on Government Assurances.




MINUTES
FIRST SITTING

The Committee sat on Monday, the 12th July, 1976 from 10.00
hours to 11.15 hours.

PRESENT
‘Shri Virbhadra Singh—Chairman

MEMBERS

. Shri Virendra Agarwala

. Shri Khemchandbhai Chavda

. 8hri N. E. Hore

..Shri Kinder Lal

. Shei Inder J. Malhotra

. Shri E. V. Vikhe Patil

. 8hri T. A. Patil

. Shri Mulki Raj Saini

. Shri Ram Shekhar Prasad Singh
. Shri R. G. Tiwari

© 0B ;s W N

-
- O

SECRETARIAT
Shri K. D. Chatterjee—Chief Examiner of Questions.
Shri 8. N. Khanna—Senior Examiner of Questions,

2. At the outset, the Chairman welcomed the Members :and deli-
vered his Inaugural Address giving a brief :account :of the wrigin,
functions and working of the Committee on Government Assurances
(Inaugural Address—Annexure—I). Thereafter, Shri Khemchandbhai
Chavda congratulated the Chairman on his appointment as Chair-
man of the Committee. He was joined by other Members. The
Chairman reciprocated and thanked the Members for ‘their félicita-
tions. e also expressed his trust that the Members ‘wifl maintain
the henlthy tradition of the Committee in working in a non-partisan
spirit without fear or favour,
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3. The Committee then proceeded to take up consideration of
Memorandum No. 118.

Review of pending assurances pertaining to Thirteenth Session,
Fifth Lok Sabha

MEMORANDUM NO. 118

The Committee took up for consideration Memorandum No. 118
(Serial Nos. 1—37) for the purpose of reviewing assurances per-
taining to the Thirteenth Session of Fifth Lok Sabha (Third batch)
relating to the Ministry of Chemicals and Fertilisers (details given
in Annexure—II).

The observations or recommendations made by the Committee
seriatim on the 37 pending assurances are as under:—

Sl. No. 1—An extension of time upto the 3lst August, 1976
had been requested by the Government for implementation of the
assurance., The Committee wanted to know the detailed reasons
for delay in collection of the required information. The Committee
agreed to grant the extension upto the 31st August, 1976 as requested
but observed that the Government should take necessary steps to
implement the assurance by the extended date and that no further
extension would be granted. A Member of the Committee pointed
out that the same information had already been given at the meet-
ing of the Consultative Committee pertaining to the Ministry and
some information had also been given in the Hathi Committee Re-
port. The Committee desired that this should be pointed out to
the Ministry by the Secretariat.

Sl. No. 2—A request for extension of time upto the 31st July,
1976 had been received. The Committee agreed to grant the ex-
tension and desired to know the detailed reasons for delay and ob-
served that no further extension would be granted.

The Committee also pointed out that while the earlier extension
expired on the 30th April, 1976, the Ministry had requested for fur-
ther extension only on the 11th June, 1976. The Committee empha-
sized that the Ministries should be asked to send their requests for
extension well before the expiry of the extended period.

Sl. No. 3—The Government had requested for extension of time
upto the 31st August, 1976. The Committee wanted to know the
progress made in the collection of the information and the detailed
reasons for delay. The Committee agreed to grant the extension as
asked for.
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Sl. Nos. 4 & 5—The Government had asked for extension of time
upto the 31st August, 1976 for the implementation of these assuran-
ces. The Committee were informed that five extensions of time
had already been granted to the Government for implementation of
these assurances in each case. They took a serious view of the
long delay in implementation of the assurances and felt that further
extension of time upto the 31st August, 1976 was not justified. They,
therefore, decided to hear the representatives of the Ministry of
Chemicals and Fertilizers in order to know the reasons in detail for
delay in collecting the required information.

Sl Nos. 6, 10, 15, 16, 28, 33 & 35—The Committee were informed
that these assurances had since been implemented and these cases
may not be taken up for consideration. In this connection some
Members suggested that the Committee should not drop these assur-
ances stated to have been implemented unless Members concerned
and the Committee had been satisfied about the correctness of the
information furnished. They, therefore, demanded that a set of the
statements should always be made available to the Members of the
Committee for perusal. The Chairman pointed out that the state-
ments after being laid on the Table were scrutinised by the Secre-
tariat of the Committee on their behalf as laid down in the Internal
Rules and only then they were indicated as implemented. The De-
partment of Parliamentary Affairs were also required to send a
copy each of the statements to the Members concerned. A copy of
the statements was also available in the Library. In the circumstan-
ces, it was not possible for the Committee to go through each and
every item of the statement as and when they were laid on the
Table of the House. Moreover, implementation of the desire of the
Members that copies of the statements should be circulated to the
Members of the Committee would entail cyclostyling of thousands of
pages of various statements which was not a feasible proposition. A
set of statements was, however, always available with the Secre-
tarlat for perusal by Members of the Committee.

The Chairman also pointed out that it was not within the com-
petence of the Committee to go into the correctness or otherwise of
the information furnished in the statements, nor could the Com-
mittee ensure satisfaction of all individual Members with the state-
ments. For that, other avenues were open to the Members., The
Committee were required only to see the extent to which the
assurances had been implemented and, where implemented, whe-
ther such implementation has taken place within the minimum time
necessary for the purpose. When the Members insisted that
copies of the statements laid on the Table of the House in imple-
mentation of the assurances should be circulated to the Members
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of the Committee, the: Chairman stated that he would examine the
matter and' consult the Speaker, if necessary, in tHis regard. THe
Committee decided to pend consideration of these cases.

Sl. No. 7.—An extension of timre upto the 31st -August, 1996 had
been requested: As the assurance was pending for a long time,
the Committee decided to hear the representatives of the Miniatry.
of Chemicals and Fertilisers in order to know the reasons in detail
for delay in collecting the required information before censidering
the request of the Government for extension of time.

Sl No. 8.—A request for externsion of time: upto the 3lst August,
1876 had been received. The Committee agreed to grant the exten-
sion but desired to: kmow the reasens for delay in: colleetion of the
required information.

Sl. No. 9—The Committee considered the request of the Gov-
ernment for extension of time upto the 31st July, 1976. The Com-

mittee agreed to grant extension but desired to know the reasons
for delay.

St. No. 11.—A request for extension of time upto the 31st August,
1978 had' been: received. As the assurance was pending for a consi-
derable period of time, the Committee decided to hear the repre-
sentatives of the Ministry of Chemicals and Fertilisers in order to
know the reasons in detail for their failure to implement the
assurance inspite of several extensions already granted.

Sl. No. 12.—A request for extension of time upto the 31st July,
1976 had: been received. As the assurance was pemding for a long
time and several extensions had already been granted, the Com-
mittee decided to hear the representatives of the Ministry of
Chemicals and Pertilisers with regard to the reasoms for delay.

Sl. No. 13.—A request for extension of time upto the 29th
February, 1976 had been received. Neither the assurance had been
implemented nor further: extension of time requested for by the
Government. The Committee were surprised to note that progress
made in the matter of collection of the information had not been
communicated to the Committee. The Committee deplored' the
attitude of the Government in the matter of implementation of this
assurance and desired to know the reasons in detail for the delay.

They decided to hear the representatives of the Ministry in this
matter.

Si. No. 14—A request for extension of time upto the 31st July,
1976 had been: received. As the assurance was pending for- a long
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time; the Committee decided to hear the representatives of the
Ministry of Chemicals and Fertilisers with regard to the assurance.

Sl. No. 17.—As extension of time upto the 30th June, 1976 had
been received. The period of extension was already over and no
further extension had been requested. As five extensions had
already been granted and the Government had failed to implement
the assurance, the Committee decided to hear the representatives
of the Ministry of Chemicals and Fertilisers in order to know the
reasons in detail for the delay in collecting the information.

Si. Nos. 18, 23, 25, 27 and 37.—An extension of time upto the
31st. August, 1976 had been requested in these cases. The Com-
mittee agreed to grant the extension of time. The Commititee
nated that requests from Government for further extemsion of
time in these cases had been received either on the last day of the
extended' period or after the extended periods or in some cases
quite late and observed that requests for extension of time should,
in future, be made well before the expiry of the stipulated time.

Sl. Nos. 18, 20, 21 and 32.—An extension of time upto the 30th
June, 1978 had been requested in these cases. Assurance at Sl
No. 32 had been partly implemented vide statement laid on the
Table on the 9th January, 1976. The period: of extension in all
these cases had already been over. Further extension: of time had
also not been requested in these cases. As these assurances had
been pending for a long time, the Committee decided to hear the
representatives of the Ministry of Chemicals and Fertilisers in
order to know the reasons in detail for the delay.

Sl. No. 22.—An extension of time upto the 31st May, 1976 had
been requested in this case. The period of extension had already
been over and no further extension had been requested by the
Government. In this case also the Committee decided to hear
the representatives of the Ministry of Chemicals and Fertilisers in
regard to reasons for delay.

Sl. No. 24—An extension of time upto the 31st July, 1976 had
been requested in this case. The Committee agreed to grant the
extension of time. The Committee noted that request from Govern-
ment for further extension of time in this case had been received
after the extended period and observed that request for extension
of time should, in future, be made well before the expiry of the
stipulated time.

Sl. Nos. 26, 29, and 34.—An extension of time upto the 3lst
August, 1976 for implementation of these assurances had been
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requested by the Government. As the assurances had been pend-
ing for a long time inspite of several extensions already granted,
the Committee decided to hear the representatives of the Ministry
of Chemicals and Fertilisers in regard to these assurances.

Sl. No. 30.—An extension of time upto the 31st July, 1976 for
implementation of this assurance had been requested by the Gov-
ernment. As the assurance had been pending for a long time
inspite of several extensions already granted, the Committee
decided to hear the representatives of the Ministry of Chemicals
and Fertilisers in regard to this assurance.

Sl. No. 31.—The Committee noted that the assurance had been
partly implemented vide statement laid on the Table of Lok Sabha
on the 9th January, 1976. No extension of time had been requested
by the Government for supplying the rest of the information. As
the assurance was pending since April, 1975, the Committee
desired that rest of the information may be furnished to the House
without further delay.

Sl. No. 36.—An extension of time upto the 29th February, 1876
had been requested by the Government. The period of extension
was long over. As the assurance had neither been implemenied
nor further request for extension made by the Government, the
Committee decided to hear the representatives of the Ministry of
Chemicals and Fertilisers in order to know the reasons in detail for
the delay.

The Committee then adjourned to sit again at 11 A.M. on Tues-
day, the 13th July, 1976.



ANNEXURE 1
(Vide para 2 of the Minutes)

Inaugural Address by the Chairman (Shri Wirbhadra Singh),
Committee on Government Assurances, Fifth Lok Sabhka
(1976-77) at the First Sitting of the Commities

Friends,

I am very happy to welcame you to thig PFirst Sitting of the
Committee on Government Assurances.

2. As many Members are new (I am told that there are 10 Mem-
bers who are new to the Committee), I would like to give at the
outset a brief background of the scope and functioms of the
Committee on Government Assurances.

3. As you are aware, while replying to the questions or supple-
mentaries thereon or during discussions on Bills, resolutions,
motions, etc. Ministers at times give some assurances or make pro-
mises to furnish relevant information to the House later on. In
order to watch the implementation of such assurances on bekalf of
Lok Sabha, the Committee on Government Assurances was first
constituted by the Speaker on the 1st December, 1953.

4. Prior to the constitution of this Committee, it was left to each
individual Member to keep watch whether assurances or promvises
given by the Ministers on the floor of the House lad beem imple-
mented.

5. The appointment of such a Committee has helped to keep a
vigil in the matter.

6. The main functions of this Committee, as outlined in Rule 32%
of the Rules of Procedure and Conduct of Business in Lok SabHha,
are to scrutinise the assurances, promises, undertakings etc., given
by Ministers from time to time on the floor of the House and to
report on: —

(a) the extent to which such assurances, promises, urxdee-
takings etfc.,, have been implemented; and

13
1561 LS—2.
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(b) where implemented, whether such implementation has
taken place within the minimum time necessary for the

purpose.

7. The Committee of the First Lok Sabha laid down in May, 1954
a Standard List of expressions or forms of statements which should
be treated as constituting assurances, undertakings etc., given by
Ministers on the floor of the House. These are appended to the
Brochure entitled “Committee on Government Assurances, Functions
and Procedure”, a copy of which has already been circulated to new
Members of the Committee. Besides laying down the standard.
forms, the Committee has also framed detailed Rules of Procedure
for their internal working. These internal rules were adopted by
the Committee at their sitting held on the 16th March, 1960 and
approved by the Speaker. A copy of these rules has also been circu-
lated to Members of the Committee for their guidance.

8. The Committee has laid down the time-limit of three months
for the implementation of assurances. If Government foresee any
difficulties in implementing any assurance within the stipulated
period of three months, they have to approach the Committee for
extension of the time-limit.

9. On behalf of the various Ministries or Departments of the
Government of India, the Minister of Parliamentary Affairs lays on
the Table of Lok Sabha from time to time statements showing
action taken by the Government in implementation of assurances,
These statements are examined by the Lok Sabha Secretariat in
terms of Rule 323 of the Rules of Procedure. Each of the assurances
as do not appear to have been implemented are placed before the
Committee for further directions.

10. As a result of examination of pending assurances from time to
time, the Committee came to the conclusion that it was necessary
to take evidence of the representatives of various Ministries|Depart-
ments, where necessary, to enable the Committee to go deep into
the reasons resulting in delay in implementation of assurances in
specific cases. Accordingly, the Committee has now been hearing
representatives of the various Ministries| Departments from time to
time in connection with selected cases of delays in implementation
of assurances and thereafter makes suitable recommendations|obser-
vations with regard to those matters in its Reports which are pre-
sented to the House. This procedure of examining witnesseg of
Ministries etc. has a salutary effect in speeding up implementation
of the assurances and thus reducing the number of pending
assurances.
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11. Here are .some figures, which would give an indication of the
work to be handled by this Committee.

(i) Out of a total of 573 pending assurances pertaining to the

e "

Fourth Lok Sabha which were seletted by the First
Committee (1971-72) of the Fifth Lok Sabha for being
pursued further, 566 assurances have since been imple-
mented as on 26th May, 1976 (when the last batch of
statements of implemented assurances was laid on the
Table), leaving a balance of 7 assurances still to be im-
plemented.

During the First to Sixteenth Sessions of the Fifth Lok
Sabha (March, 1971 to May, 1976) in all 7819 assurances
were culled out. Out of these 7371 -assurances have since
been implemented, leaving a balance of 448 pending
assurances.

12. Before I conclude, I would urge upon you to take an active
interest in the working of this Committee. We shall continue to
maintain the happy and well-established tradition of working in &
non-partisan spirit in the Committee and arriving &t unanimous
decisions, as far as possible, on issues coming up before the Com-

mittee.

'13. We shall now proceed with the business on the Agenda.
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MINUTES
Second Sitting

The Committee sat on Tuesday, the 13th July, 1976 from 11.06
hours to 12.15 hours.

PRESENT .
Shri Virbhadra Singh—Chairman
MEMBERS

2. Shri Virendra Agarwala

3. Shri Khemchandbhai Chavda
4, Shri Kinder Lal

5. Shri N. E, Horo

6. Shri Bijoy Modak

7. Shri E. V. Vikhe Patil

8. Shri K. Pradhani

9. Shri Mulki Raj Saini

SPECRETARIAT
Shri K. D. Chatterjee—Chief Examiner of Questions
Shri S. N. Khanna—Senior Examiner of Questions.

Review of pending assurances persaining to Thirteenth Session
Fifth Lok Sabha.

Memorandum No. 118

2. The Committee resumed further consideration of Memorandum
No. 118 (Sl. Nos. 8, 10, 15, 16, 28, 33 & 35). The Members who had
desired at the sitting of the Committee held on the 12th July, 1976
that a copy each of the statements laid on the Table of the House in
implementation of the various assurances should be circulated to all
Members of the Committee for their perusal before the Committee
decide to treat those assurances as fully implemented, desired cer-
tain further clarifications in regard to the matter. After the Chair-
man explained the position to the Members in detail, they felt satis-
fled and agreed that scrutiny of the implementation statements may

34
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be Jeft to the Secretariat of the Committee ay hithertofore. They
did not pursue their request for circulation of copies of implementa-
tion statements to each Member of the Committee. The Committee,
thereafter, agreed to treat these assurances as implemented, except
in the case of assurance mentioned at Sl. No. 16. The Committee
decided to consider this matter further.

Requests from the Department of Parliamentary Affairs for dropping
of assurances given in reply to Unstarred Question No. 988 on
the 1st June, 1971 regarding demand by Tamil Nadu Govern-
ment for giving Right to Primary Teachers to elect representa-
tives for Legislative Council and in reply to Unstarred Ques-
tion No. 85629 on the 6th May, 1969 regarding participation of
Teachers in the election of Legislative Councils.

Memoranda Nos. 119 and 120

3. The Committee took up together Memoranda Nos. 119 and 120
for consideration.

The assurance given in reply to Unstarred Question No. 886 on
the 1st June, 1971 was reviewed by the Committee at their sitting
held on the 5th October, 1972, alongwith other pending assurances
of Second Session of Fifth Lok Sabha. The Committee had granted
extension of time upto the 1st December, 1972 for implementation
of the assurance and had desired that the Government should make
ernest efforts to implement the assurance by the extended date.

The assurance given in reply to Unstarred Question No, 8529 on
the 6th May, 1969 was reviewed by the Committee at their sitting
held on the 2nd August, 1971 elongwith other pending assurances of
the Seventh Session of Fourth Lok Sabha. The Committee had
desired that the assurance should be implemented expeditiously.

Thereafter, requests were made twice by the Ministry of Law,
Justice and Company Affairs through the Department of Parliamen-
tary Affairs for extension of time-limit for implementation of
these assurances. The Committee had agreed to grant extensions
and the last extension was granted upto the 31st December, 1975.

The Ministry of Law, Justice and Company Affairs had represen-
ted through the Department of Parliamentary Affairs that the
Governments of Bihar, Karnataka and Uttar Pradesh had not sent
their views in the matter inspite of many reminders. Further, the
subject was a controversial one as certain State Governments were
in favour of abolition of Legislative Councils. As a long time had
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elapsed after the questions under reference had been answered in
Lok Sabha and no early decisions in the matters were likely to be
taken by Government, these assurances might be dropped.

The Committee felt that non-receipt of views from the Govern-
ments of Bihar, Karnataka and Uttar Pradesh was not a sufficient
and justifiable ground for dropping the assurances. It was not clear
to the Committee as to whether the matter had been examined by
the Government as promised and if so what the outcome was.
After fully considering the matter, the Committee did not agree to
drop these assurances and desired to be informed whether the Gov-
ernment had examined the matter and the result thereof.

Request from the Department of Parliamentary Affairs for dropping
of an assurance given in reply to Unstarred Question No. 7494
on the 10th August, 1971 regarding reduction in age of fran-

chise,
Memorandum No. 121
4. The Committee took up for consideration Memorandum No. 121.

The assurance contained in part (b) of the reply to the Unstar-
red Question No. 7494 was reviewed by the Committee at their sit-
ting held on the 5th October, 1972 alongwith other pending assuran-
ces of Second Session of Fifth Lok Sabha. The Committee had
desired that the assurance should be implemented expeditiously.

Thereafter, requests were made twice by the Ministry of Law,
Justice and Company Affairs through the Department of Parliamen-
tary Affairs for extension of time for implementation of the assu-
rance. The Committee agreed to grant the extensions and the last
extension was granted upto the 31st December, 1975.

It had been represented by the Ministry of Law, Justice and Com.
pany Affairs through the Department of Parliamentary Affairs
that the reduction in the age of voting from 21 to 18 years raised
certain practical problems due to enlargement of the electorate by
nearly 35 millions and the consequent additional electoral arrange-
ments that may have to be made. Further, State Governments who
had expressed their views in the matter were also divided in their
opinion. As such, the matter required careful consideration and it
was difficult to anticipate how long it would take for a decision to be
reached in this behalf. Accordingly, the Ministry had requested for
dropping of the assurance.

The Chairman pointed out that another assurance regarding
lowering of voting age had been considered by the Committee
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(1975-76) on ine 24th February, 1076 and they had agreed to drop
that assuramce vide Sixteenth Report (para 9). The Chairman
pointed out that the present case was similar to the earlier one.

The Committee were of the opinion that the matter of reducing
the minimum age for voting from 21 years to 18 years was a matter
-of national and far reaching importance, affecting the younger
generation, The Committee, therefore, did not agree to drop the
~assurance and desired to be informed whether the matter of reduc-
tion in age of franchise had been examined by the Government.

Request received from the Department of Parliamentary 'Affairs
for dropping of an assurance given in reply to supplementaries
on Starred Question No. 85 on the 18th November, 1974 regard-
ing Committee on development of Urdu.

Memorandum No. 122

5. The Committee took up for -consideration Memorandum
No. 122, |

The Ministry of Education, Social Welfare and Culture had
earlier requested on the 7th February, 1975 for dropping of the
assurance. The request was considered by the Committee at their
sitting held on the 22nd August, 1975. The Committee vide paras
7 and 8 of their Twelfth Report, Fifth Lok Sabha presented to the
‘House on the 9th January, 1976 had observed as under:—

‘The Committee have perused the reasons advanced by Gov-
ernment for dropping of the assurance. The Ministry of
Education and Social Welfare had represented that laying
of the report of the Urdu Committee (on the Table of the
House) was contingent upon happening of two events
viz., submission of the report by the Committee to the
Government and completion of the examination of the
report by the Government. The assurance given was,
therefore, of a nature which could not be fulfilled within
any specified period of time since the submission of the
report by the Committee to the Government was not
within the control of the Government, The report of the
Committee after submission will also have to be examin-
ed in consultation not only with the Ministries concerned
but also in consultation with the State Governments.

The Committee note that the “Urdu Committee” was appoint-
ed in 1872. They, therefore, desire to know the present
stage of deliberations of that Committee and the date by
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which their Report is likely to be submitted to the Govern.
ment. The Committee, therefore, decide to have a fac-
tual note from Government before taking a final decision
in the matter.

On the 30th April, 1976, the Department of Parliamentary Affairs
forwarded the following information furnished by the Ministry of
Education, Social Welfare and Culture for being placed before the
Committee on Government Assurances with a view to consider the
desirability of dropping the assurances:—

“(i) The Committee for Promotion of Urdu submitted .its re-
port to Government on the 8th May, 1975; and

(ii) In view of the normal procedure for examination of the re-
port already noted in para 7 of the 12th Report of the
Committee on Government Assurances presented to~the
Lok Sabha on the 9th January, 1976, it is not possiblg to
stipulate any definite time-limit within which the ex-
amination of the report will be completed.”

The Cominittee noted that the report of the Committee for Pro-
motion of Urdu had been submitted to the Government on the 8th
May, 1975. As the report of the Urdu Committee had been received
by the Government more than a year ago, and was pending consider-
ation by them, the Committee saw no justification for dropping of
the assurance. They urged the Government to expedite considera-
tion of the report of the Urdu Committee and lay a copy of the re-
port on the Table of the House in implementation of the assurance at
an early date. The Committee, therefore, did not agree to drop
the assurance.

Requests from the Department of Parliamentary Affairs for exten-
sion of time-limit for the implementation of certain assurances
given during the various sessions of Fourth and Fifth Lok Sabha.

Memorandum No, 123

6. The Committee then took up for consideration various requests
mede by the Department of Parliamentary Affairs for the extension
of time-limit for the implementation of 35 assurances given during
the various sessions of Fourth and Fifth Lok Sabha, as shown in the
Annexure to these Minutes.

After examining the ressons advanced by the Ministries concern-
ed, the Committee agreed to grant extension of time for the imple-
mentation of the assurances upto the period shown against the rele-
vant item in the Annexure. Observations made by the Committee
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in certain cases are shown in column 5 of the Ahnexure for compli-
ance by the Ministries concerned. The Committee desired that the
Ministries concerned should implement the assurances by the ex-
tended dates.

In the case of assurances mentioned at Serial Nos. 8, 23, 24 and 32
of the Annexure, which were pending since November|December,
1874 without adequate reasons, the Committee decided to hear the
representatives of the Ministry of Chemicals and Fertilisers in order
to know the reasons in detail and the difficulties experienced by The
Ministry in collecting the information for implementation of the as-
surances before considering the question of extension of time.

The Committee then adjourned.
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Y MINUTES
Fifth Sitting

The Committee sat on Friday, the 20th August, 1976 from 15.00
hours to 16.10 hours.

PRESENT
Shri Virbhadra Singh—Chairman

MEMEBERS

. Shri Virendra Agarwala

. Shri Khemchandbhai Chavda

Shri N. E. Horo : !
Shri Inder J. Malhotra

. Shri Sarjoo Pandey

Shri E. V. Vikhe Patil . g
. Shri T. A. Patil

. Shri Mulki Raj Saini

SBCRPTARIAT
Shri K. D. Chatterjee—Chief Examiner af Qustious.

© PPN

2. The Committee met the Chairman and Members of the Com-
mittee on Government Assurances of Kerala Legislative Assembly
who were on a visit to New Delhi.

3. The Committee considered their Draft Seventeenth Report and
adopted the same with slight modifications.

4. The Committee authorised the Chairman, and in his absence,
Shri Virendra Agarwala, to present the Report on Wednesday, the
“25th August, 1976.

The Committee then gdjourned



APPENDIX
(Vide para 21 of the Report)
Statement shotving the position of assurances as on 13t August, 1976,
(i) Asgagpces posaining 3o skg Foyrth Lok Sgbka .

- ——— —p X 4 v . g

No ox‘pendmsu'su- No of assurances No. ofusur-

lementad /dro~
Session Ek Ssb md upto 12-8-76 omundlng
selectgd by t dete of lap~
mittee (st k ing of implementa-
s.bh.). for bging pur- sion Stetenents)
fuﬂhﬂn a8 on
as-s-1976 |,
Seventh Session, 1969 . . a0 .. 3e¢e
Bighth Seapion, 19690 . . 2 roe
Ninth Session, 1969 . .- L 0o 12
Teonth Session, 1970 . L P ) af
‘Rleventh Session, 1970 . . 1 . 1§
TOYAL : 14 .. . 7

%473 pending atsurances Were originally selected by the Pirst Committee (1971-73)
of Fifth Lok Sabha for being pursued further.

*8¢ Ministries of Information & Broadcasting and Law.
¢ Ministey of Law.

@ Ministry of Infrmation and Broadcasting.

£ Ministries of Commerce and Finance.

§ Ministry of Commerce.



30
(il) Assurances pertaining to the Fifih Lok Sabha

No. of No. of . No. of

assurances assurances assuran~

culled out. imple- ces out-
mented/ standing

dropped
First Session, 1971 . . . . . . 42 42 f Nil
Second Session, 1971 .+ .+ . s 1007 1003 - 4

Thisrd Session, 1971 v e . . 347 344
Fourth Session, 1972 . o« & o . Lk} 830 H
Fifth Session, 19720 . . . 351 349 2
Sixth Session, 1972 . o« e . . 398 397 1
Seventh Session, 2973+ . . . . 847 843 4
Bighth Session, 1973 . o o . B 436 424 2
Ninth Session, 1973 o e e e . 490 484 8
Tenth Session, 1974 N o . . . 865 8s8 7
Eleventh Session, 1974 . . . . . 362 363 Nil
Twelfth Session, 1974 . . . . . 562 543 . ¢
Thirteenth Session, 1975 . . « e e 898 871 27
Fourteenth Session 197§ . . . . ° Nil .
Fifteenth Session, 1976 . . . o . 10§ 75 36
Sixteenth Session, 1976 . . o . . 292 147 148
TorAL 1 7833 7572 ®as51

-

*for Ministry-wise details, please sos next page.

28
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